E.FIR N0.14530/20
PS: Nihal Vihar
Uls: 379 IPC

19.08.2020

Present:  Ld. APP for the State Shri Vishvjeet Yadav, (through video-conferencing
on CISCO webex).

Ld. Counsel for applicant.

This application has been moved by applicant seeking release of
vehicle bearing no.DL-9SAP8265 on superdari.

Reply of the 10 perused. 10 has stated that he has no objection
in release of vehicle to the rightful owner of the vehicle.

As per order of Hon'ble Supreme Court of India in case Sunder
Bhai Ambala Desai Vs. State of Gujrat, AIR 2003, SC 638,and Hon'ble
High Court in case titled as Manijit Singh Vs. State in Crl. M.C. No0.4485/2013
dated 10.09.2014 the vehicle in question bearing registration no.DL-
9SAP8265 be released to the applicantlrighthl owner on furnishing security
bond as per valuation report of the vehicle. 10 .is directed to prepare a
detailed panchnama and shall also take the photographs of the vehicle from
all the angles which shall be countersigned by the complainant as well as by
the accused and the person 1o whom the vehicle is released. The said
panchnama shall be filed alongwith the chargesheet. 10 is directed to get the
valuation done of the vehicle prior to releasing the same 10 the
applicant/rightful owner as per directions of Hon'ble Supreme Court.

Copy of order be given dasti t0 the applicant.

Copy of this order be sent to the SHO concerned for compliance.

MOHIT SHARMA
pUTY MM-OL/WEST
DELHI1/19.08.2020
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E.FIR N0.16637/19
PS: Hari Nagar
Uls : 379 IPC

19.08.2020
Present:  Ld. APP for the State Shri Vishvjeet Yadav, (through video-conferencing

on CISCO webex).
Ld. Counsel for applicant.

This application has been moved by applicant seeking release of
vehicle bearing no.DL-10SH5495 on superdari.

Reply of the 10 perused. 10 has stated that he has no objection
in release of vehicle to the rightful owner of the vehicle.

As per order of Hon'ble Supreme Court of India in case Sunder
Bhai Ambala Desai Vs. State of Gujrat, AIR 2003, SC 638,and Hon'ble
High Court in case titled as Manijit Singh Vs. State in Crl. M.C. N0.4485/2013
dated 10.09.2014 the vehicle in question bearing registration no.DL-
10SH5495 be released to the applicant/rightful owner on furnishing security
bond as per valuation report of the vehicle. IO is directed to prepare a
detailed panchnama and shall also take the photographs of the vehicle from
all the angles which shall be countersigned by the complainant as well as by
the accused and the person to whom the vehicle is released. The said
panchnama shall be filed alongwith the chargesheet. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the
applicant/rightful owner as per directions of Hon'ble Supreme Court.

Copy of order be given dasti to the applicant.

Copy of this order be sent to the SHO concerned for compliance.

MOHIT SHARMA
DUTY MM-0L/WEST
DELHI/19.08.2020
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